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OFFICE ORDER
Y

On account of sudden upward surge in COVID-19 positive cases

and considering the fact that three judicial officers and few other court officials

have tested positive for corona virus during the period of past one week only, an

urgent meeting of all stakeholders was held virtually on 15.04.20212. The
-

meeting was attended by Deputy Commissioner, Sonipat, Superintendent of

Police, Sonipat, Chief Judicial Magistrate, Sonipat, Secretary DLSA Sonipat,

Chief Medical Officer, Sonipat and President Bar Association, Sonipat.

Thereafter another meeting was virtuallyconvened and the same was attended

by Sub Divisional Judicial Magistrates and Presidents of Bar Associations of sub

divisions of Gohana, Kharkhoda and Gannaur. During the meetings valuable

suggestions to deal with the present situation were given by all stakeholdersand

the matter was discussed in detail.

Hon’ble Punjab and Haryana High Court vide directions contained

in endorsement No. 46 RG/Spl/Miscdated 08/01/2021 was pleased to order that

District and Sessions Judges shall permit physical hearing of cases subject to

their own assessment of prevailing conditions including the intensity of spread of

COVID-19 pandemic. ,

Now after detailed discussions with all stakeholders and in the

interests of administration and keeping into account the alarming situation which

has arisen on account of sharp rise of cases of COVID-19, it is ordered that all

working courts in Sessions Division Sonipat and that Sub Divisions of Ganaur,

v Gohana and Kharkhoda shall deal with only time bound cases and urgent cases

like bail applications, stay matters, matters concerning disposal of case

properties and any other matter considered to be a matter of urgent nature by
the concerned court till 30.04.2021.



It is further ordered that all other routine cases shall be taken up

and adjourned suitably by the concerned courts and the adjourned dates shall

be immediately reflected in ClS so that the lawyers, their clerks and litigants are

able to note the adjourned dates by using online facilities and they need not

travel to court rooms only for noting down the next date of hearing.

The alarming situation has been acknowledged by all stakeholders

, and it is ordered that all Judicial Officers, court staff, lawyers, their clerks and

litigants shall follow Covid appropriate behaviour and guidelines issued from

time to time by the Government for control of Corona Virus.
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(Subhas Mehla)Date '

District and Sessions Judge,
Sonipat/g/Fo‘r'bf/

Endst. No. Bl 38 /Dated lg l Ll)Loy /

Copy forwarded to:

1. The Registrar General, Hon’ble Punjab and Haryana High Court,
0 Chandigarh;

2. The Special Secretary, Hon’ble Administrative Judge of Sonipat
Sessions Division;

3. All the Judicial Officers posted in Sonipat Sessions Division;
4. The Deputy Commissioner, Sonipat;
5. The Superintendentof Police, Sonipat;
6. The District Attorney, Sonipat;
7. The Superintendent, District Jail, Sonipat;
8. The Presidents, Bar Association, Sonipat, Gohana, Ganaur and

Kharkhoda,
for information and necessary action.

9. System Officer of this office with the direction to upload the order
on the website of this office.
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District and Sessions Judge,
Sonipat/52110 Hnl/


